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' to press this case any further.

Additiondl Standing Counsel was heared in

 the matter and he has afso filed a counte&
| in this case.

f by the applicant, theiail-is disposed of
. as infructuous,

the opposite parties and a copy of the
. order be made available to the counsel for
| both sides.

of Assistant Superintendent, Telegraph
Traffic with effect from 1,1.1986, In Vi"-
of this ,the applicant's grievances have

’m been settled and he does not want

M .Akhaya Miahra. learned
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